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(b) if so, the details of Income Tax paid and due to from each cricketer who 

represented India during the last three years, year-wise ? 

THE MINISTER OF FINANCE (SHRI JASWANT SINGH): (a) and (b) No, 

Sir. It is only some that receive remuneration in this fashion. However, separate 

details of tax dues and recovery from different categories of assessees are not 

maintained as such. 
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Special facilities to former Ministers 

*625. DR. P. C. ALEXANDER: Will the Minister of CIVIL AVIATION be 

pleased to state : 

(a) whether Government are considering to grant any special facilities to 

former Ministers of Civil Aviation for travel by IA and Air India planes; and 
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(b) if so, what arc the special facilitics and the reasons for granting them ? 

THE MINISTER OF CIVIL AVIATION (SHRI SYED SHAHNAWAZ 

HUSSAIN): (a) and (b) A Statement is laid on the Table of the House. 

Statement 

(a) and (b) As a matter of courtesy, Government has decided to extend the 

facility of upgradation of tickets to the highest class on seat availability basis to 

all former Ministers/Ministers of State/Deputy Ministers for Civil Aviation on 

their travel by Air India and Indian Airlines. Besides the facilities of VIP lounge, 

security pass, VIP car park etc. have also been extended to them. 

DR. P. C. ALEXANDER: Sir, when I gave notice of this Question, I had read 

reports in several newspapers that former Ministers were going to be given—or, 

are being given—free travel concessions, or free travel facilities, on the Indian 

Airlines and Air India planes. I was quite constrained to read this because I 

thought the culture of free lunch was being extended to new areas, from the 

railways to the civil aviation. But I am very happy to read the answer wherein no 

mention has been made of free travel. I hope that is what he means by this 

answer. I would like to get a confirmation. 
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Debt swap mechanism for States 

*626. SHRI SURESH PACHOURI : Will the Minister of FINANCE be 
pleased to state : 

(a) whether the debt swap announced in the Budget for 2003-04 requires 

States to forego 20 per cent of their small savings; 

(b) if so, what would be its impact on State finances; 
 

(c) the amount collected by States, from small savings during the last three 

years, State-wise; and 

(d) the reduction in the rate of interest on small savings during these years ? 

THE MINISTER OF FINANCE (SHRI JASWANT SINGH) : (a) to (d) 

A Statement is placed on the Table of the House. 

Statement 

(a) For the current year, 30% of the Net Small Savings due to States will be 

used for the debt swap. 

(b) The Scheme envisages that over a three-year period ending in 2004-05, 

all State loans to the Government of India bearing coupons of 13% and above 

would be swapped. Consequently, the States will save an estimated Rs. 81000 

crore in interest and deferred loan repayments, over the residual maturity period 

of the loans. Furthermore, this scheme will restrain the debt build up in States 

through the small savings scheme. 

(c) and (d) Table I and II are annexed. 
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